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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 693/2023

IN THE MATTER OF:

BEFORE THE NATIONAL GREEN TRIBUNAL

NEWS ITEM TITLED “POLLUTION CONTROL BOARDS ARE
THE WEAK LINKS” APPEARING IN DECCAN HERALD
DATED 24.10.2023
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A COPY OF THE MOU DATED 10.11.2025 IS
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ANNEXURE-2

A COPY OF THE LETTER DATED 06.11.2025
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AS ANNEXURE-3

5. |A COPY OF THE GOVERNMENT ORDER

DATED 12.01.2011 [S ANNEXED
HEREWITH AND MARKED AS
ANNEXURE-4

6. | A COPY OF THE REPORT SHOWING THE
STATUS OF THE FILLING OF THE VACANT
POSTS IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-5

7. | ACOPY OF THE ADVERTISEMENT DATED
20.11.2025 IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-6

8. |A COPY OF THE CASE STATUS IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-7

THROUGH COUNSEL

BHANWAMJADON

STANDING COUNSEL FOR THE STATE OF U.P.
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DATE: 07.01.2026
PLACE: NOIDA




5674

- BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 693/2023

IN THE MATTER OF:
NEWS ITEM TITLED “POLLUTION CONTROL BOARDS ARE

THE WEAK LINKS” APPEARING IN DECCAN HERALD
DATED 24.10.2023

STATUS REPORT BY THE SECRETARY, ENVIRONMENT,

FOREST AND CLIMATE CHANGE, STATE OF U.P. IN

COMPLIANCE OF ORDER DATED 14.10.2025 PASSED BY

THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI

I, Bhukya Chandrakala, aged about 46 years, D/o Shri Bhukya
Kishan, Secretary, Environment, Forest and Climate Change
Department, State of U.P., do hereby solemnly state and affirm as

“under:

v



5675

. That I, the Deponent in the above captioned matter, am well
conversant with the facts and circumstances of the present case

and am competent to swear this affidavit.

. That in the present matter, the Tribunal is considering the issue
of infrastructure, resources and capacity of the State Pollution
Control Boards (SPCBs)/Pollution Control Committees
(PCCs) so that they can effectively perform the functions

assigned to them.

. That the Hon’ble Tribunal vide order dated 14.10.2025 has
directed the respondents to file the status report in compliance
of the previous directions issued by the Hon’ble Tribunal. The
operative paragraph of the aforementioned order is stated
below:
“...4. Some of the PCBs of the States /PCCs of the
Union Territories have filed their replies. It has been
pointed out that in respect of States of Haryana, Punjab,

Uttar Pradesh and Rajasthan, the timeline to fill up the

¢
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vacancies has been extended by the Hon’ble Supreme
Court by order dated 17.09.2025 passed in suo-motu
contempt petition (Civil No. 01/2025). It has further
been pointed out that in terms of the extended timelines,
these States have further time to fill up the promotional
and direct recruitment posts. So far as the State of West
Bengal is concerned, Learned Counsel appearing for the
State submits that she could not file the status report on
account of on-going Puja festivals. Chief Secretary,
Sikkim is appearing virtually has appraised that all the
posts have been filled up. So far as State of Puducherry,
it has been pointed out that out of three posts, two were
earlier filled up with promotion and now they have been
again fallen vacant and a fresh process has been
initiated.

5. All the PCBs of the States/PCCs of UTs are directed
to file the status report in terms of the earlier direction
and furnish an advance copy thereof to the Counsel for

the CPCB, if not already submitted, who will compile

L
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the 2 information in the tabulated form and place it
before the Tribunal at least one week before the next

date of hearing...”

. That the Hon’ble Supreme Court vide order dated 17.09.2025
in Suo Moto Contempt Petition (Civil) No(s). 1/2025 had
granted the State of U.P. further 3 months’ time to fill up the
vacant direct recruitment posts (except the promotional posts)
and that at least for a period of next three months the vacant
posts shall be filled by the engaging employees on a
contractual basis so that the issues relating to pollution may be

effectively addressed.

. That with regards to the filling up of the promotional posts, the
Hon’ble Supreme Court vide the aforementioned order has
granted 6 months’ time to the State to complete the entire

>

procedure.
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. That in compliance of the directions issued by the Hon’ble
Supreme Court and this Hon’ble Tribunal, the current status
of the filling up of the vacancy of the UPPCB in the State if

UP is as follows:

. GROUP_“A” POSTS: All posts under Group ‘A’ are

prescribed to be filled by way of promotion. However,
eligible officers fulfilling the requisite qualifying service for
promotion are presently not available. In respect of the vacant
posts of Chief Environment Officer, proceedings for
relaxation of the qualifying service requirement for

promotion are under process.

. That the Member Secretary, Uttar Pradesh Pollution
Control Board has sent the proposed amendments in the

Uttar Pradesh Pollution Control Board Service

Regulations, 1995 vide letter dated 23.12.2025 to the State

s

of UP for further necessary action.
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A copy of the letter dated 23.12.2025 is annexed herewith and

marked as ANNEXURE-1.

9. GROUP “B” POSTS: With regard to the vacant posts of

Assistant Environmental Engineer and Assistant Scientific
Officer under Group ‘B’, to be filled by direct recruitment,
a Memorandum of Understanding (MoU) was executed
with IIT Kanpur on 10.11.2025 for conducting the
recruitment process. Further, proceedings for the First
Amendment to the Uttar Pradesh Pollution Control Board
Service Regulations, 1995 are under process.

A copy of the MOU dated 10.11.2025 is annexed herewith and

marked as ANNEXURE-2.

10.GROUP “C” POSTS: That for the selection against 115 posts

under Group ‘C’ to be filled by direct recruitment, the
requisition is under process before the Uttar Pradesh
Subordinate Services Selection Commission, Lucknow. The

Preliminary Eligibility Test (PET) was conducted by the

b
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Commission on 07.09.2025. In order to complete the selection
process for the various Group ‘C’ posts requisitioned by the
UPPCB, a request has been made by the Board to the Uttar
Pradesh Subordinate Services Selection Commission
(UPSSSC) vide letter dated 06.11.2025.

A copy of the letter dated 06.11.2025 is annexed herewith and

marked as ANNEXURE-3,

11.GROUP “D” POSTS: That pursuant to Government Order

dated 12.01.2011, the recruitment process for posts under
Group ‘D’ stands prohibited. Accordingly, the duties of Class
IV personnel are being discharged through 89 outsourced
personnel engaged via a service provider agency.

A copy of the Government Order dated 12.01.2011 is annexed

herewith and marked as ANNEXURE-4.

OUTSOURCING _OF VACCANT _POSTS _IN

COMPLIANCE OF THE DIRECTIONS ISSUED BY THE
HON’BLE SUPREME COURT é/
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12.That for the purpose of carrying out the technical and non-
technical functions of the Board, work is presently being
executed through outsourced personnel engaged via service
provider agencies. In this regard, a total of 449 individuals
are rendering their services to the Board, comprising 268
technical/scientific personnel and 181 non-technical
personnel.
A copy of the report showing the status of the filling of the
vacant posts is annexed herewith and marked as

ANNEXURE-S.

13.That in addition to the above, in compliance with the order
passed by the Hon’ble Supreme Court of India, New Delhi, the

Board has issued an advertisement dated 20.11.2025 for

filling various vacant posts under direct recruitment on a
short-term contractual basis.
A copy of the advertisement dated 20.11.2025 is annexed

herewith and marked as ANNEXURE-6.

g_,
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14.That it is humbly submitted that in compliance of the
directions issued by the Hon’ble Supreme Court and this
Hon’ble Tribunal, further action pursuant to filling of the
vacant posts is under process and is expected to be complied

with expeditiously.

STATUS OF SUO MOTO CONTEMPT PETITION(CIVIL)

No(s). 1/2025 PENDING BEFORE THE HON’BLE
SUPREME COURT

15.That the above-captioned matter is currently pending before
the Hon’ble Supreme Court. Matter was previously listed to be
taken up on 11.11.2025, however, the present matter was not
taken up. As per the case status, the matter may tentatively be

listed on 19.01.2026.

A copy of the case status is annexed herewith and marked as

'

ANNEXURE-7.
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16.Hence, the present affidavit is being filed for the kind

consideration and perusal of this Hon’ble Tribunal.
17.1 state that everything stated above has been stated by me in
my official capacity on and derived from the official records

and I state that nothing material has been concealed therefrom.

DEPONENT

VERIFICATION

P
STARY

Verified at L oL e ¥3™6n  this mbéa!)} of

b“'\l i .
jﬂm . 232%: that the contents of the above affidavit

from paragraphs 1 to 17 are believed to be true and correct to

the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

DEPONENT
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UTTAR PRADESH

THIS FORMS PART OF AGREEMENT No. 01/2025-26
' DATED 10.11.2025

and in consideration of
Letter No.1139/81-6-2025 (618995) Dated 09.09.2025

(UTTAR PRADESH POLLUTION CONTROL BOARD)

.y
‘-

MEMORANDUM OF UNDERSTANDING BETWEEN UTTAR PRADESH POLLUTION
CONTROL BOARD (UPPCB) AND INDIAN INSTITUTE OF TECHNOLOGY, KANPUR

FOR CONDUCTING EXAMINATION THROUGH COMPUTER-BASED TEST FOR

THE POSTS OF ASSISTANT ENVIRONMENTAL ENGINEER (AEE) AND
ASSISTANT SCIENTIFIC OFFICER {ASO)

This Memorandum of Understanding (MoU) is executed at Lucknow, Uttar Pradesh, on
this 10" day of November, 2025. '

BY AND BETWEEN

Uttar Pradesh Pollution.Control Board, a body corporate constituted under section 4

of the Water (Prevention and Control of Pollution) Act, 1974, having its office at

Headquarter, TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow - 226010 hereinafter

_referred to as the “UPPCB” (which expression shall, unless repugnant to the context or

?RR\‘ aning thereof include its Successors and permitted assigns) of the FIRST PART,
sented through the Member Secretary, UPPCB,

7
p V\0

AND

IAN INSTITUTE OF TECHNOLOGY, KANPUR, is a body corporate and an Institute
of National Importance established by the Act of Parliament of India, namely, the Institutes
of Technology Act, 1961, and having its campus at Kalyanpur, Kanpur Nagar, Pin:
208016, hereinafter referred to as the "lIT-Kanpur” (which expression shall, unless
repugnant to the context or meaning there of include its successors and permitted
assigns) of the SECOND PART represented through the Registrar, IT-Kanpur,

The aforesaid- organizations are hereinafter referred to individually as the Party and

collectively as the Parties. Exwoution aa T
bﬂ‘ﬂm %m‘j {_ ‘ -,
@@ yk Advocate tefn)3 s
) . Chi
im‘fﬁﬂﬁﬂ Ne ' '
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No. 1139/81-6-2025 (618995), Dated 09.09.2025

And whereas the IIT-Kanpur is one of the Premier institutions and an institute of
nationél importance established under the aegis of the Ministry of Education, Government
of India, by the Act of Parliament. The objectives of the Institute are to provide
meaningful education, to conduct original research of the highest standard and to provide

through a careful selection process. To admit top quality students, the IIT Kanpur has
Successfully conducted Prestigious Joint Entrance Exams-Advance (JEE-Advanced) and
Graduate Aptitude Test Exams (GATE) multiple times, and the UPPCB has approached
the IIT Kanpur for the conduct of the examination(s) and to engage it as the Online Test
conducting agency.

Background

The Proposal is to conduct the Computer-Based Test (CBT), including Application
Management, for the recruitment of AEE and ASO for the UPPCB for approx. 30,000

The IIT Kanpur will engage some Third-Party Infrastructure Provider (TPIP), having
expertise and requisite infrastructure for conducting CBT, to provide physical
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Accordingly, both the parties, i.e. the UPPCB and the liT-Kanpur, are desirous to record
the terms and conditions on 10.11.2025, being the date of execution of this MoU.

NOW_THESE PRESENT WITNESSETH AND IT IS HEREBY AGREED BY AND
BETWEEN THE PARTIES HERETO AS FOLLOWS: w oo

7 E SiBI .

1.1 ThellT i-(anpur will assign a coordinator who will act as a single point of
contact with the UPPCB. While the engaged TPIP will assign a Project Manager
(PM) who will act as a single point of contact with the IIT Kanpur for the
successful conduct of the Computer-Based Test,

1.2 The UPPCB shall send the advertisement to the lIT-Kanpur for preparing the
application link and checking other information related to the application link.
The lIT-Kanpur, in no case be responsible for vetting of the advertisement:
moreover, the UPPCB shall approve the application link before the IIT Kanpur
makes the link live. It is the responsibility of the UPPCB to ensure that all legal
and procedural aspects of the advertisement are as per their
recruitment/staffing/examination policies.

1.3 The IT-Kanpur shall be responsible for conducting the CBT, starting from
designing and development of customized application form, selection of
venue for the Examination, designing and development of Question Papers and
pron;iding end-to-end services till the finalization of the written examination

results.

1.4 Designing and preparing the URL for receiving online applications. Design of
application forms and provision of uploading photographs, signature and
other required documents in consultation with the UPPCB, online fees and
intimation charges as per the requirements of the UPPCB validations in URL
will be vetted and confirmed by the UPPCB.

Processing of online application data, including first-level screening, but

limited to the online application form and not in respect of the ascertainment of
the fulfilment of the eligibility criteria and candidature of the candidates, through
validation in the link of applications as per the validations and receipt of fees/
intimation charges online, booking requisite numbers of venues at various
locations through its service provider, generating Roll Nos. and allotting the

5& ) @ | ucﬁn-in\»(
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' candidates to venues for online examination. However, the candidates will be
allowed provisionally to appear in the written examination, and their final
candidature and fulfilment of eligibility shall be decided by the UPPCB at the
time of the Interview.

1.6 The lIT-Kanpur shal| design the Information Handout, which the UPPCB shall
upload on their web-site. The Information Mandout shall be Bilingual (i.e. in
_J English and Hindi)

1.7 The IIT-Kanpur shall submit the list of the venues with addresses and the
number of candidates allotted to each venue about two weeks prior to the
day of holding the examination, so as to make necessary arrangements by
the UPPCB to inform the local police authorities to deploy a reasonable
police force ateach venue of the examination.

1.8 Assessment of responses of Objective Tests of .all the candidates who
appeared for the examination and processing of results. The
marking/evaluation scheme will be as specified by the UPPCB, there will be a
penalty for wrong answers as specified.

1.9 The lIT-Kanpur will develop separate Test Batteries befitting to the educational

eligibility level of the candidates for different posts. The test in the Test

Battery will be of an objective type and Bilingual (i.e. in English and Hindi).

A list of various posts for officers’ level will be mentioned in the

y advertisement published by the UPPCB. The question bank will be prepared
by the lIT Kanpur through a highly confidential technical team.

-1.10 Thereafter, the NT Kanpur shall provide a category-wise list of the
candidates, in accordance with their merit (score/marks obtained), to the
UPPCB, and also provide a supplementary list of candidates in sequence of the
candidates' Roll Numbers in the Examination for each cadre/post, without
disclosing the marks obtained in the CBT , which shall be equal to three
times the number of vacant posts separately for the cadre of AEE and

e”"""f‘. ’“'"mz ASO. UPPCB will have full jurisdiction in fixing the number of the candidates,

U“"& \\\\ category-wise, for the next stage of Recruitment, i.e. interview, in accordance

0

f \ with its Recruitment Rules and the directions issued by the appropriate
‘NOORJAHAN" Government, Uiff

Civil Coyrt, Lucknow Yé h{ @z e )
«danistration No, 1094/16 G
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1.11 Post interview, on receipt of category-wise list of candidates along with

| : marks obtained in the interview from the UPPCB, the agency shall prepare

' - the Final List of successful candidates, 125% of the number of vacant posts,

based on combined marks obtained in CBT and Interview and forward the
same to the UPPCB purchaser for declaration of Result.

1.12 Test structure for the examination shall be as below:

i .
(A)For the post of AEE
: S.N. Subject No. of Maximum Duration of
- Question Marks _ Test
1| Environmental 70 280 120 Minutes
Engineering (B.Tech /
B.E. Standard)
2 General Aptitude 30 120
Total 100 400
(B) For the post of ASO :
S.N. | Subject No. of Maximum Duration of
* Questions Marks Test
1| Environmental 70 280 120 Minutes
: Sciences (Under
- _ Graduate Standard)
' 2 | General Aptitude 30 120
‘ Total 100 400

(C}Marking schedule shall be +4 for correct responses and -1 for incorrect

responses. 0(Zero) for unattended questions. A total number of 4 (Four) choices
shall be given for each question.

ph\""‘“ % W Note: The UPPCB will bear the responsibility to inform the ¢
in vacancies to the [IT-Kanpur,

hange, if any

13 The IT-Kanpur shall previde to the UPPCB the Attendance data sheet, in the
standard format, after the exam.

&

_— ' L @/ gizirsvion. We. Fo- 00

Urg

| :{“\‘u"




5696

N 2.%:

2.1 The UPPCB will assign a coordinator who will act as a single point of contact with
the IIT Kanpur, ‘

2.2 The UPPCB shall be responsible for publishing the advertisement for vacancies,
including category-wise vacancies, for each cadre in the National
Dailies/Newspapers and on other required platforms.

2.3 The UPPCB shall provide cadre-wise eligibility criteria to the |IT Kanpur in
accordance with the Uttar Pradesh Pollution Control Board Service Regulation -
1995, as amended. ' ’

2.4 Approval of Admit Card and Information Handout, The lIT-Kanpur shall prepare
; a draft of the Admit Card and Information Handout and send the same for the
UPPCB approval before providing its link for uploading.

2.5 The UPPCB shali inform the local police authority and shall arrange

| the deployment of réasonable police force at each venue of the
examination on the day of examination to ensure the smooth conduct of the
examination and to prevent the occurrence of any unlawful act -

2.6 The UPPCB shall depute one representative to each venue of the examination to:

2.6.1 Oversee the conduct of the examination and provide administrative help,
if required.

2.6.2 Lodge an FIR in case any untoward incident takes place or any candidate
takes away test material, etc.

 from the IT Kanpur, the UPPCB shall conduct the document verification exercise
and arrange for holding the interview as per the Uttar Pradesh Pollution Control
Board Service Regulation 1995, ag amended.

‘ ‘2.8 Post interview, the UPPCB shall provide the marks obtained by each candidate in
the interview to the IIT Kanpur agency. '

2.9 The IIT Kanpur shall provide a final list of successful candidates'to the UPPCB, in
t;rms of clause 1.10, (supra), and the declaration of the result shall be made done
\W\ 2y the UPPCB purchaser. '

AN gx wlar

iy v ) \
' ‘WCT"!_ . Na'“ﬁ%@& l/ é&ﬂ



: 5697

3. Service Delivery Methodology (Operations) Standard Operating Procedures
- (SOP) '

The IITK team shall have g well-defined Standard Operating Procedure s (SOP)
! which includes all processes starting from a Project Kick Off Meeting (post the
receipt of Purchase Order) till the Project Wind up Meeting.(post publishing the
results, analytics). The framework of SOP includes:

Pre-Assessment Plannig_‘c_; Assessment Day Post Assessment

e . ; Handing over raw
Project Kick-Off Meeting Test Center Readiness responses/data

Biometric and webcam regig Result Generation

Finalization of Test Centers Conduct CBT Merit List (Exam)
Candidate to test centre map

Application Management

Command Center Report Generation

Candidate ~ Admit Card
| generation and distribution
Test Center Staff -
Identification
& Management
Test Center

Readiness — Planning
Question Paper Preparation Project Wind up Meeting
Upload Question '
Paper in a secured
: environment
Training of Candidates
Mock Test

Resource Management

4. Budget and Other Terms and Conditions:
At this initial stage of understanding between the parties, both the parties to

this MoU are of opinion that the number of candidates for both the posts are not
known nor can be ascertained. To initiate the application/examination process,
UPPCB shall disburse a mobilization fund of Rs. 1.00,00,000/- (One Crore Only) in
favour of IIT-K within 07 days of signing this MoU. The same shall be deducted from

. the final invoice amount.

Also, given that'the anticipated candidates are around 30,000, and the IIT-K
will be engaging a TPIP for conducting the CBT, tentative per candidate cost for
Wnﬂ“ﬂ number of nodes created for the CBT shall be around Rs. 1850/- (plus taxes, as
X : :
applicable), however same may vary depending on the agreement between [IT-K
W (£ and the TPIP and other factors like Institute overhead charges etc. The Parties shall
e & Notary. L @L/
| Cvi 5 ..E“?’Wuu |
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execute a detailed supplementary MoU/Agreement on Budget and other pa}ment
terms for the purpose of this MoU, within 07 days after completion of the last date
for submission of on-line applications by the candidates. The terms and conditions
of payment schedule as detailed in the supplementary MoU shall be binding on both
parties.

5 QIHEBIEBM.S.AHE&QNQ’I[QNS_:
5.1 The Test Papers shall not be disclosed to Anybody Other Than the Candidate
Only during the examination. The test papers are also not shared with anybody
even after the examination(s). In case of any dispute, the HT-Kanpur shall provide

the ad seriatim response of aggrieved candidates, if any, and the corresponding
right answer',;:io the UPPCB.

5.2 This Memo}andum of Understanding is valid only for this recruitment project. Itis
' clearly understood that even after the due date of the test, the | IT-Kanpur and the
UPPCB will complete all their responsibilities -outlined in the Memorandum of

Understanding.

5.3 It is an agreement between two government agencies; therefore, the standard
process of dispute resolution shall be applicable, and the Jurisdiction of the Court
situated at Lucknow. However, as a condition precedent, all disputes arising from

{ this MoU shall be resolved amicably; failing which, they shall be referred to a joint
committee comprising representatives of both parties before resorting to the courts
at Lucknow.

Y 4{his MOU represents the entire integrated understanding between the parties and

% Upersedes all prior negotiations, representations and agreements, whether
0

ten or oral.

xohould any portion of this MoU be judicially determined to be illegal or
'unenforceable. the remainder of the MoU shall continue in force and effect, and
either party may negotiate the terms e-affected by the severance.

5.6 Indemnity and Liability: Each party shall indemnify and hold harmless the other
from any claim, loss, or damage arising from its own acts of negligence, omission,

pxuoutich ad or breach of law. However, the employees, officers, Director(s), Board members of
43) 3 5
beld \\\?Q/gthe each party shall not personally be liable to the other party for any special,
o X, :
N AHAN . Ul 5
Advheete & Notery - Y{ reh\es™

Civi . Ludfm.n
(Seistration Mo, 1034318 PR 3
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{ incidental or consequential damages, including but not limited to contract,
negligence and tort liability in connection with or arising out of this MoU.

5.7 Confidentiality and Intellectual Property: IIT Kanpur shall retain intellectual
property rights in examination systems, software, and question papers. Both parties
shall maintain strict confidentiality over all materials, data, and processes.

5.9 Compliance with the Uttar Pradesh Public Examination (Prevention of Unfair
*Means) Act, 2024: Both parties shall ensure strict compliance with the provisions
' of the Uttar Pradesh Public Examinati'on (Prevention of Unfair Means) Act, 2024,
and shall immediately report any violation or suspicion of unfair means to the
competent police authority.

-5.10 Data Security and Retention: The IIT Kanpur and any Third-Party Infrastructure
1 Provider engaged shall ensure full compliance with the Information Technology Act,
2000, and maintain secure encryption, access logs, and audit trails for at least one-

year post-result declaration.

l ' 3.11 Termination: Either party may terminate this MoU by giving thirty (50) days’

4 written notice to the other party, provided that all ongoing obligations related to
confidentiality, data security, and result processing are duly completed. However,
the UPPCB shall make the payment the IIT Kanpur for the work done/carried out in
respect of this MoU before such termination.

5.12 Force Majeure: Neither party shall be liable for failure to perform its obligations
| under this MoU if such failure results from circumstances beyond its reasonable
. control, including acts of God, war, pandemic, or legal prohibitions.
—
m

214/ Third Party Legal/RTI matters: All legal issues, litigations and RTI queries related
/ to the conduct of this examination shall be handled solely by the UPPCB. The IIT

Kanpur, however, shall provide all the related documents that are in its possession
an 24 5 assist the UPPCB in such legal matters/RTI queries.

s ik R

lexscutt
nafore LCU8
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5.16 Publicity: Neither party shall use the name of the other party or its employees in
any advertisement, press release or publicity with reference to this MoU'without
prior written permission of the other party, except for necessary disclosure
warranted by the Government or the Courts. '

5.16 Undertaking: The UPPCB shall also furnish an undertaking, in the prescribed
format, to the IIT Kanpur, in respect of the examination to be conducted by the IT
i Kanpur in terms of this Mc_)U. The undertaking, so furnished and attached, shall be

part of this MoU.,

IN WITNESS WHEREOF, these presents have been executed by the parties
hereto, the day and month and the year first above written,

set forth herein, ‘
In Witness whereof, the parties, hereto have signed this Deed MoU hereunder on
3¢ dates respectively mentioned against the signature of each.

fed By 3{( Signed By w i' 1etnfrs—

Sanjeev Kumar Sip.gh-:—'éﬁ Vishwa Ranjan
(Membe‘r‘,gggrgmg‘egg ! (Registrar)
For U.P. Poilutiorﬁeq&w&ﬁ%ﬁd@ B“@..—‘ For Indian Institute of Technology,
Lucknow up PoWule Kanpur
10" November, 2025 10" November, 2025
Witnesses:
i | ¥ S oecho

——

In the presence of J‘: Raw Goubes ) ate presonce oflﬁ‘ﬂkﬂt\\?ﬂ ‘:52\:9'_-&;“\#)

A
Hhmtey (x Anomd Kuwaay M‘)_

10% November, 2025

1 know & idenity the amponent rExacutt
who has signad/ put Mg TL Bafars e @ e
/
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1. @ AR UG Eeaasao:ag_nﬂnnanms
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~ e
Note: Itis requested to please ensure that each sheet is created separately for each Iy boratory and rename the sheet accordingly . el
For c.g. Central Labovatory, Regionat Laboratary ete
i i | m _|[ e
S B . 5 et -1 — i S S %I,i[l e
LABORATORY ANALYTICAL FACILITIES ) Dl g
_ . T N e i b W I
Name of the Board / Committes: UTTAR E@.wm_w%rF_.H.,_mz.n@z‘_,w@mzé____,..__.i g i + pnal
| _ s g e e ]
__ PART I: Facility available for monitoring of environmental parameters:  E— =
If facility is not available, Action Taken for addition of this
Specify Timeline for ~ parameter
addition of this parameter. (Specification finalized /
Facilities Available (Yes : procurement initiated / work
S. No. Parameters / No) (in months) awarded / outsourced ) e T
A. Sample Matrix / Group of Water and Wastewater :
(2) Physical Tests == -|.||M:1“
l Temperature YES
2 |Colour YES N Al
3 pH YES T
R Turbidity YES e ee)
5 Conductivity YES i iae—
6 Total Solids YES
7 Total Dissolved Solids (TDS) YES R
8 Total Suspended Solids (TSS) YES o
b) lnoreanic Tests ,M;:MM:H o
i) General & Non-metallic
i Alkalinity YES ———
2 Chloride YES
leblalieck’ Cyanide NO OUTSOURCED e
4 Dissolved oxygen YES i
3 Nitrite nitrogen YES e
BT Nitrate nitrogen YES T ap——a
7 Amnionical nitrogen YES e
W[ 8 |Fluoride YES S R
9 {Hardness (Total) YES T
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3 Benzopyrene _ NO OUTSOURCED
6 Pesticides 2 I.H-
6.2 Organochlorine Pesticides (OCPs) Tests s e
i|Aldrin YES g
1i|Alpha Endosulphan YES -
iii[p.p>-DDT YES P il i
iv| Alpha-HCH YES
v|Beta HCH YES it e e )
Vvi|Beta Endosulphan YES s
viijGama-HCH YES e
viiilo,p’-DDT YES e i _
ix{p.p'-DDE YES ] Y
6.b Organophosphorus Pesticides (OPPs) Tests e
. ifMalathion YES pra—
1} Methyl parathion YES
Hi|Chlorpyriphos YES .y
iv{Dimethoate NO OUTSOURCED [ ey
v|Dieldrin YES i
vi|Ethion NO OUTSOURCED e
biological Tests i
| Total Coliform YES
2 Faecal Coliform YES S
3 E. Coli YES e
4 |Faecal Streptococc YES e
{e) Toxicological Tests e
1 Eﬁﬁw method for evaluation of YES e
toxicity using fish (90% survival of
fish after 96 hrs in 100% etfluent)
I Cation Exchange Capacity (CEC) NO OUTSOURCED g ey
2 |Electrical Conductivity (EC) YES T
3 Organic carbon (Chemical Method ) YES S
4 pH YES [0 7 e
_’ 5 Soil moisture YES Bl
{CHTen Towl vitrogen NO OUTSOURCED B
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_‘ B Temperature YES
6 Moisture YES = P
N 7 Oxygen YES —
8 Oxides of Nitrogen YES -
9 Halides (HCL/HF) YES . e
¢) Noise Leve I
1 Ambient Noise level measurement YES
(20 to 140 dB) - )
2 Source Noise Level Measurement YES e
{Industrial process, DG set- 20 to
140dB)
(d) Metearological Monitoring ] :|.- e
] Ambient Temperature YES
2 Wind direction YES - =
3 Wind speed YES  TRS
4 Relative Humidity es_ ! e
5 Mixing Height YES N

Specific remarks, if any: * NOT IN CENTRAL LAB SCOPE

PART I1I: Details of Laboratory In n.wwu:.en.ﬂ:..n (Instruments and Mnu_mwinzc_.
| [

. -

|
|
=
|

If the Instrument /
Equipment is not

available, >n._o= ,—.nrg for v..an_:.n.nnun a.. this
Specify Timeline for _E:.Euou: MaEvHouu
procurement of this Amv@n._.nsae finalized /
Available instrument procurement initiated / work
S. No. Name of _5?:32: / m.a_:uamim 43 / No _(in months) awarded / outsourced )

. List of lnstrumen

/ znm_:_.e.:aim
Portable / Pen type pH meter / pH

Strip

YES
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7 Meteorological tower (All in one
telescopic Mast) with sensors
comprising wind speed, wind
|direction, ambient temp., Relative YES
humidity, Solar radiation, rainfall
etc.
8 Nitrogen Cylinder portable NO -
9 Activated Charcoal tubes/ Tenex NO 2 PROCUREMENT INITIATED
10 Barometer (Digital) NO 2 PROCUREMENT INITIATED .
11 Isokinetic Stack Monitoring Kit o
complete with Stack monitoring
instrument panel with inclined cum
vertical manometer, Cold Box, VES
Vacuum pump, Glass assembly
impingers
12 |Modified S type Stainless stecl Pitot -
tube (Standard length) with YES
Assembly
13 [Monoblock type, rotary design VES T ey
vacuum pump
14 Orsat Apparatus YES - ]
15 Source emission monitoring oy - =
Impingers train set with spare
impingers 100 ml & 225 ml capacity TER
16 Stainless steel heated Sampling i
Probes with thimble holders short YES
and long
17 Flue Gas analvzer NO 12 PROCUREMENT INITIATED Ty
18 Thermometer/ Thermocouple YES et
19 |Calibrator for Noise Meters YES R
5 e - > Sl
20 Digital Sound level { Noise ) Metres YES
21 Portable TOC Analyzer for NO ¥
emission monitoring.
22 NO -

Nvo_w:a_:nna Foam PUF Sampler
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NOx,NH3, BTX)

24 Automated Noise Monitoring YES

System S
25 Integrating Sound level meter YES
26 Continuous PM10& PM2.5

Monitoring Analyzer TEOM system NO i
27 Top loading orifice kit for YES

calibration of HVS
28 Permeation tubes R..O.m. NO-NO2- NS -

 Requirements

ent required for processing of

les:

Accelerated Solvent Extraction

Tw.ﬁc.:_ (*2 Nos)

(ASE) System NO
2 Ammonia distillation

sssombRITEN Analyzer NO 12 PROCUREMENT INITIATED -
3 Analytical Balance 4/5 digit & 6

Al e YES

digit (Digital) Ethurnd
4 Aquarium for Toxicity bioassay test

with complete accessories (*4 Nos) YES
5 Autoclave (*2 Nos) YES T —]
6 Bacteriological Incubators Stainless YES

steel (*2 Nos)
7 Bio safety cabinets YES B i
8 BOD Incubators (2 nos.) YES ol
9 Centrifuge YES -
10 COD Digestion heated Blocks (2) -

; ; YES

with capacity 16 nos. or more
11 Cyanide Distillation Assembly (3) NO 2
12 Deep Freezer- Capacity 500 litre YES
13 Laboratory Ball Mill Grinder NO -
14 Laboratory Grinder YES
S Laminar Flow bench for YES T

Microbiological analysis
16 Magnetic Stirrer with heating YES
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Rotary Evaporator (Buchi type) with

; : : YES
water recirculating chiller |
38 Separating funnel shaker YES S—
3 Soxhlet Apparatus YES
40 Solid Phase Extraction (SPE) NG
/SPME Extraction system g
4] Thermometer {Alcohol) NO .
42 Dry & wet bulb Thermometer YES .
43 |Toxicity characteristic leaching
|procedure (TCLP) Extractors (Zero YES
head and Bottle) R
44 ﬂza sonic water wmm._.- Capacity 3 Yis
litre L .
45 |Water Bath with temperature ViR
[control (*2 Nos) ——_— L
46 Water Bath with temp. for mercury
sample digestion- 20 BOD Bottles YES
Alomic Absorption L T e ] " il
{CAAS)- Flame, Hydride & Graphite YES
Tube Atomizer (GTA)
2 inoc : M PR T
2 Binocular Stereo Zoom M Icroscope YES
3 Bomb Calorimeter NO *
4 BTX Analyzer with BTX calibrat
nalyzer with calibrator YES
5 Colony counter YES : i
6 Conductivity meter- 2 nos. YES St
7 Environment conditioning chamb SRR
nvironment conditioning chamber vES
8 Digital Burettes- 50 mi*2, 100 mi*3 —
g es- 50 m m YES
9 Dissolved Oxygen Meter (Bench T
YES
model)
10 Flame Photometer YES el
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7 Organic Halogen (AQX/T 0X)
NO .

Analyzer

b TOC Analyzer YES

a High Resolution Mass Spectrometer NO .
(HRGC-HRMS)

10 _.izn:.é_v‘ Coupled Plasma Mass NO 12 PROCUREMENT INITIATED
(ICP-MS) Spectrometer

11 X Ray Fluorescence (XRF b) NO B

Spectrometer (Portable)

Specific remarks, if any: * NOTIN CE

NTRAL LAB SCOPE **NOT REQUIRED
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: N\ evu "0~
&ase Number * \l

Diary Number H = Case Numher} = CNR Number

I & AOR Code

[ E2 Party Name |
[

(o

DIARY NO. - 27641/2025

IN RE : FILLING OF VACANT POSTS IN THE STATE POLLUTION CONTROL
BOARDS AND POLLUTION CONTROL COMMITTEES VS.

Case Details =1

— =

Jr——— = .

. o O S |
' Diary Number 27641/2025 Filed on 16-0

5-2025 12:28 PM [ SECTION: XVII-B]
PENDING

SMC(C) No. 000001 / 2025 Registered on 16-05-2025
(Verified On 17-05-2025)

- Case Number

CNR Number SCIN010276412025 |

PR |

Present/Last 11-11-2025 [HON'BLE THE CHIEF JUSTICE, HON'BLE MR. JUSTICE
Listed On K. VINOD CHANDRANand HON'BLE MR. JUSTICE N.V. ANJARIA]

[
i | |
” Status/Stage Pendingl] (Motion Hearing [AFTER NOTICE (FOR ADMISSION) - |
i

CIVIL CASES]) Not taken up/ Not Today-Ord dt:11-11-2025

Tentatively 19-01-2026 (Computer generated)
| case may be
| listed on
| (likely to be

listed on)

J
_1
!
|

|
| Category 1401-Contempt of Court ; Civi| contempt including suo moto

J contempt petition, appeals/SLPs arising out of civil contempt
S

petitions before the High Court
| Petitioner(s) 1IN RE: FILLING OF VACANT POSTS |N THE STATE POLLUTIUF;IW
| CONTROL BOARDS AND POLLUTION CONTROL, ap MMITTEES

..... —

o . —_— ——— s - i
s e ———— e o "
e - —— ]
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ITEM NO.14+21 COURT NO.1 SECTION XVII

SUPREMNE ¢ OURT oF 1 NDIA
RECORD oF PROCEEDINGS

SUO MOTO CONTEMPT PETITION(CIVIL) No(s). 1/2025

IN RE : FILLING oF VACANT POSTS
IN THE STATE POLLUTION CONTROL
BOARDS AND POLLUTION CONTROL COMMITTEES

WITH
W.P.(C) No(s). 13029/1985
Date : 17-09-2025 This petition was called on for hearing today.

CORAM :
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE K. VINOD CHANDRAN

For petitioner(s) :
Applicant-in—person, AOR
Petitiuner-in-person

For respondent(s) -
Mr. Rahul Mehra, Sr. Adv.
Mr. Vivek Jain, A.A.G.

Ms. Baani Khanna, AOR

Mr. Robin Singh, Adv.

Mr. Chaitanya Gosain, Adv.
Mr. Sadiq Noor, Adv.

Mr. Kapil Balwani, Adv.

Mr. Shiv Mangal Sharma, A.A.G.

Sagnae Not votes Mr. Saurabh Rajpal, Adv.
2l Ms. Shalini Singh, ady.
] Ms. Awanitika, Ady,

Ms. Nidhi Jaswal, AOR



Ms.
Ms.
Ms,
Mr.

Ms.
Mr.
Ms.
Mr.
Ms.

Mr.
Mr.
Ms.
Ms.
Mr.
Mr.

Mr.

Ms.
Mr.
Ms.
Ms.
Mr.
Ms.
Mr.

Mr.
Mr.

Mr.
Mr.
Ms.

Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Ms.
Ms.
Ms.
Mr.
Ms.
Mr.
Mr.
Ms.
Ms.,
Ms.
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Aishwarya Bhati, Sr. Adv.
Jyoti Mendiratta, AOR
Ananya Basudha, Adv.
Ravinder Pal Singh, Adv.

Aishwarya Bhati, A.S.G.
Sudeep Kumar, AOR
Manisha, Adv.

Abhinav Agarwal, Adv.
Rupali, Adv.

Rahul Khurana, Adv.
Akshay Amritanshu, AOR
Drishti Rawal, Adv.
Drishti saraf, Adv.
Sarthak Srivastava, Adv.
Mayur Goyal, Adv.

Rahul Khurana, AOR

Aishwarya Bhati, A.S.G.
Gurmeet Singh Makker, AOR
Suhasini Sen, Adv.

Ruchi Kohli, Adv.

Chitvan Singhal, Adv.
Neelakshi Bhadouria, Adv.
Rohan Gupta, Adv.

P. K. Jain, AOR
Shryansh Aggarwal, Adv.

Ramesh Babu M. R., AOR
Rajesh Kumar Chaurasia, AOR

Binu Tamta, AOR

Lokesh Sinhal, Sr. A.A.G.
B.k. satija, A.A.G.
Rakesh Kumar Mudgal, A.A.G.
Akshay Amritanshu, AOR
Rahul Khurana, Adv.
Nikunj Gupta, Adv.
Drishti Saraf, Adv.
Aakanksha, Adv.

Ishika Gupta, Adv.
Sarthak Arya, Adv.
Drishti Rawal, Adv.
Sarthak Shrivastava, Adv.
Mayur Goyal, Adv.

Seema Sindhu, Adv.

Kirti, Adv.

Richa verma, Adv.
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Mr. Prakhar Shukla, Adv.

Mr. Jatin Malik, Adv.

Mr. Saurabh Kumar Solanki, Adv.
Ms. Ritika Raj, Adv.

Mr. Dilip Kumar, Adv.

Mr. Sandeep Singh Dingra, Adv.

Mr. ‘Sanjay Upadhyay, Sr. Adv.
Ms. Eisha K., Adv.

Ms. Lalita Kaushlk Adv.

Mr. G. Sanyal, Adv.

Ms. Mansi Bachan, Adv,.

UPON hearing the counsel the Court made the following
ORDER

1. This matter is listed today before us so as to enable the
State Governments to report compliance to the various
directions issued by this court regarding the filling up of
vacant posts in the State Pollution Control Boards. wWe will
examine the position with regard to compliance in respect of
each of the States as under,

2. Insofar as the State of Haryana is concerned, an
affidavit has been filed by one Mr. Anurag Rastogi, Chief

Secretary of the State of Haryana dated 12.09.2025.

3. In the said affidavit, it is stated that as on
27.08.2024, there were 173 vacant posts, However, owing to the
efforts of the State Government and the Haryana State
Pollution Control Board, the vacancy has been reduced to 44 .
It is further submitted that the process for filling up the
remaining vacancies has already been initiated by requesting

the Haryana State Public Service Commission to take necessary

15
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steps.,

)

4. Ms. Aparajita Singh, 1learned Amicus Curiae, however}
submits that the time of the year where pollution levels peak
will commence shortly and in the absence of the requisite
manpower, the adverse impact of pollution may not be
effectively controlled.

5. In the affidavit, the State of Haryana has also stated
that a circular is being issued for filling up the vacant
posts on deputation by relaxing the eligibility criteria.

6. We direct the State of Haryana to fill up the remaining
direct recruitment Posts (except the promotional posts) within
a period of three months from today and that at least for a
period of next three months, the vacant posts shall be filled
either by deputation or by engaging employees on a contractual
basis so that the issues relating to pollution may be
effectively addressed,

T Insofar as the promotional posts are concerned, the
entire procedure shall be comﬁleted within a period of six

months from today.

8. A copy of this order shall be communicated to the Haryana
State Public Service Commission to ensure compliance with the

time-lines,
9. Insofar as the State of Punjabh is concerned, Shri Rahutl

Mehra, 1learned senior counsel appearing for the State of

16
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Punjab, submits that though there were initially 300 vacant
Posts, the number - has now been reduced to 43. He further
submits that the Process for filling up the remaining posts is
also under pProcess,

10. We direct the State of Punjab to Fill up the remaining

period of next three months, the vacant Posts shall he filled
either by deputation or by engaging employees on a contractual
basis so that the issues relating to pollution may be
effectively addressed.

11. Insofar as the promotionat posts are concerned, the
entire procedure shall be completed within g period of six
months from today.

12. Insofar as the State of uttar Pradesh is concerned, Ms,
Aishwarya Bhati, learned Additional Solicitor General
appearing for the State of Uttar Pradesh states that though
there were 732 vacant posts, the number has now been reduced
to 166. She further submits that the process for filling up
the remaining posts has already commenced.

13. We direct the State of Uttar Pradesh to fill up the
remaining direct recruitment posts (except the promotional
pPosts) within a pPeriod of three months from today and that at

least for a period of next three months, the vacant posts

17
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shall be filled either by deputation or by engaging employees
)

On a contractual basis so that the issues relating to
pollution may bhe effectively addressed.
14. Insofar as the promotional posts are concerned, the entire
procedure shall be completed within a period of six months
from today.
15. Insofar as the State of Rajasthan is concerned, Mr. Shiv
Mangal Sharma, learned Additional Advocate General appearing
for the State of Rajasthan states that though there were 808
vacant posts, the number has now been reduced to 158. He
further submits that the process for filling up the remaining
posts has already been commenced,
16. We direct the State of Rajasthan to fill up the remaining
direct recruitment posts (except the promotional posts) within
a period of three months from today and that at least for a
period of next three months, the vacant posts shall be filled
either by deputation or by engaging employees on a contractual
basis so that the issues relating to pollution may be
effectively addressed.
17. Insofar as the promotional posts are concerned, the entire
procedure shall be completed within a period of six months
from today.

18. Insofar as the Central Pollution Control Board (for short

“CPCB”) is concerned, Ms, Aishwarya Bhati, learned Additional



Solicitor General appearing for the CPCB states that there are
603 sanctioned pPosts. Qut of these, ga majority have been
filled and only 158 posts remain vacant. She further submits
that the process for filling up the remaining posts ig
uUnderway,

19. We direct the cPcB to fill up the remaining direct
recruitment posts (except “the promotional posts) within a
period of three months frop today and that at least for g
Period of next three months, the vacant Posts shall be filled
either by deputation or by engaging employees on a contractual
basis so that the issues relating to pollution may be
effectively addressed.

20. Insofar as the Promotional posts are concerned, the entire
Procedure shall pe Completed within a period of six months
from today.

21. Insofar as the Commission for Air Quality Management (for
short “CAQM™) in National capital Region (NCR) and adjoining

areas is concerned, Ms, Aishwarya Bhati, 1learned Additional

22. Insofar as the remaining direct recruitment posts (except

the promotionatl posts) are concerned, the sape shall be filled
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Up within a period of three months from today and that at '
least for a period of next three months, the vacant post;
shall be filled either by deputation or by engaging employees
on a contractual basis so that the issues relating to
pollution may be effectively addressed.

23. Insofar as the promotional posts are concerned, the entire
procedure shall bpe completed within a period of six months
from today.

24, It has been noticed that over the last several years, on
account of the high pollution index, this Court was compelled
to pass various orders, including the introduction of Graded
Response Action Plan (for short “GRAP") which result in
stopping various activities, including the construction work.
Stopping of the construction activities also has other
consequences as the workforce arriving from different parts of
the country is left without employment during this period.

25. Though Ms, Aparajita Singh, 1learned Amicus Curiae,
submitted on the last date that the Compensation is paid to
such workers by the States, it has been brought to our notice
that various applications have been filed before this Court
alleging that the compensation is not properly paid.

26. We are also informed in one of the proceedings that
pursuant to the GRAP orders, a large number of vehicles are

stopped at entry points in Delhi and that the emission from



these vehicles is one of the major factors contributing to
pollution,

27. We are, therefore, of the considered view that rather
than issuing such prohibitory orders, it would be more
appropriate that pPreventive measures are undertaken hy al1
stakeholders, including the Central Government, a1l the
ctoncerned States, the Pollution Control Boards and the CAQM,

28. We, therefore, direct the CAQM to hold joint deliberation
plan suggesting certain preventive measures to control
pollution, instead of relying solely on Prohibitory orders.
The same shall be done within a period of three weeks from

29. List these matters on 08.10.2025,

IA Nos. 232330 g 232332 of 2025 in W.P.(C) No. 13029 of 1985

1. Learned counsel for the applicant(s) seeks permission to
withdraw these applications with liberty to take such remedy
as may be permissible in law.

2. Permission is granted.

3. Hence, the applications are disposed of as withdrawn with

liberty as prayed for.

(DEEPAK SINGH) (ANU BHALLA)
ASTT, REGISTRAR-cum-PS COURT MASTER (NSH)
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